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FINAL ORDER NO.   62856/2018 

 
Per : Devender Singh 

 
 The Revenue has filed this miscellaneous application for 

withdrawal of their appeal under the litigation policy and the CBEC 

circulars issued under that policy. 

2. Taking into consideration the prayer made by the Revenue in 

their application, the miscellaneous application for withdrawal of 

appeal is allowed and the appeal is dismissed as withdrawn. 

 (Dictated and pronounced in the open court) 

 

 (Devender Singh) 
Member (Technical)  

 

 
RAS’ 


